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JUDGEMENT 

ShriJ0h.rnadan,JudicLaiMe mber 

The grievance of the applicant is that Respondent—i has 

refused to engage the applicant notwithstanding the fact that 

work is available and juniors are being engaged. 

2 	The applicant submitted that he commenced his service 

as casual mazdoor under Respondent—i on 25.10.85 and his name 

was also included in the Muster Roll kept by Respondent—i. 
-4 

Subsequently, the applicant was not given engagement after 30.11.85 

even though he was prepared to do work under the 1st respondent. 

The app.licant submitted representations for gettingcontjnued 

employment, but there was no response. Hence, he has filed this 

application for direction to the respondents t o give work and 

wages to him in preference to any outsiders and his juniors as 

• .2 
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and when work is available. 

3 	To—day when the case came up for admission, the 

learned counsel for the respondents sought some time 

to file a written reply. In the view that we are 

taking t4this case, it is not necessary to give any 

further time to the respondents to file a written reply. 

We are inclined to dispose of this case at the admission 

stage itself. 

4 	We have considered similar cases and disposed of 

them with directions. Accordingly,we are.of theview 

that this case can also be disposed of in the light of 

the earlier as.es. We are satisfied that justice will 

be met in this case if'we dispose of this case with 

directions. Accordingly, we direct the applicant to file 

a detailed representation before Respondent—i with 

available materials and documents to establish his 

previous service under Responderitl. The applicant 

shall file such representation within two weeks from 

the date of receipt of a copy of this judgment. If the 

applicant files such arepresentation, the Respondent—i 

shall consider and dispose of the same in accordance 

with law within a period of two months from the receipt 

of the representation. If the applicant is found to 

have been engaged previously on the basis of the available 

documents, the Respondent—i shall also engage him as 

a casual mazdoor with bottom position as and when work 

- 	is available alongwith .freshers and his juniors. 

- 	
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5 	The application is disposed of on the above 

lines and there will be no ocder as to costs. 

(N Dharmadan). 	73 	 (SP F1ukerji) 
Judicial 1ember 	 \iice Chairman 
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7.3.91 	 SPM&ND 	Open Court by ND 

(i) 

ORDER 

The grievance of the applicant is that Respondent-i 

hes refused to engage the applicant notwithstanding the 

fact that work is available and juniors are being eqgaqed. 

2 	The applicant submitted that he commenced his service 

S 
	 as casual niazdoor under Respondent-i on 25.10.85 his  name 

4'.  

was also included in the fluster Roll kept by Respondent-i. 

Subsequently on aGeSURt 	 the applicant was 

not given engagement al-tsr 30s1185A  T h e applicant 

submitted fuc representations for getting continued 

employment, but there was no response. Hence, he has filed 

this application for direction to the resoondents to give 

- 

work and wages to him in preference to any outsiders as 

and work, is available. 

C&Lp 
3 	To-day when the case wa-e— 44-e-R--J for admission, 

the learned counsel for the respondents sought some time 

to file a written reply. In the view that we are taking 

up this case, it is not necessary to give any further time 

to the respondents to file a written reply. kit- 

4 	We have considered similar cases and disposed of t/Jh./ 

with directions. Ptccordingly, we are of the view that 
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this case can also be disposed of in the light of the 

earlier cases. We are satisfied that justi e will be 

met in this case if we dire ct the rê4ects to file 

a detailed representation before Respondent–i with 

available mat'erials and documents to establish .t4-

previous service o$—h-e---&p-± under Respondent–i. 

The applicant shall uilet 	representation within 2 weeks 

from the date of receipt of a copy of this judgment. 	J 

If the applicant files such a representation, Resoondent-1 
. 4 

shall consider and dispose of the same in accordance 

with law within a period of two months from the receipt 

of the representation. If the applicant is found to 

have been engaged previously on the basis of the available 

documents, the Respondents–I n&y caas-idr him as a casual 	Nr 
ciA- 

mazdoor as and when work is available alonguith freshers 

nd juniors. 

5 	The application is disposed of on the above lines 

and there will be no order as to costs. 
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